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IN THE CENTRAL'ADMINIQTRATIVE TRIBUNAL
JAIPUR BENCH,

JAIPUR, | j”@* T
Jo%k % % i '} "X
Date of Dgcisionzimpne 30 3993 |

OA 110/93 i
: |

MITHALAL NAGAR . . | . APPLICAKNT.
Vs .

UNION OF INDIA & ORS. .. RESPONDENTS.
R

CORAM: i
MEMBER - (J) .

HON. MR. GOPAL, KRISHMA,

HON. MR. O.PY SHARMA,» ~ MEMBER (A), 5
For the Applicant “,&RIK&.T%JWL.

. L 11 B '
For the Respondents : cee —— i

PER HON, MR, GOPAL KRISHNA, MEMBER (J)., i

The applicént, | Mithalal Nagar, has

u/s 19 of the Administrative Trﬂbunals Act,

1985;

therein that the impugned order dated 26.12.90 @AnneXure A-1)

be quashed and the respondents be directed to g1ve one more

file?A
j

this petltmn

praying

chance to the applicant to appear in the'examination

promotion to the post of Inspector of Post Offices in' lieu

of the withdrawal of his candiddture in the yéar

, | |
2. We have heard the ledarned counsel for the
and have perused the records, The ledrned counS%

'

11987,

for the

applicant does not want to press}this applicatioﬁ on

and instead he wants that the represent@tions already made )

by him to the Chief Postmaster General, Rajastha@n Circle,
. | T i

Jaipur, dated 15.9.90 and 26.6.92 be decided through

det@iled order covering 2ll the points raised in
representations,

[

3. The OA is,

directions ;— The representations‘made by the applicagt‘on  ‘(1
| o

sdeedle

these
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therefore, diSposed of With the followlngf
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applicant
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for

merits
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15.9.90 and 26.6.92,

vely on the record,

on merits through a speaking ord%r;within a peribd of one
. . ¥

shall be disposed of by the

marked aé.Ahnexure Au2 ang
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A<3 respecti-

respondents

! ' Tioo
month from the date of receipt of & copy of this%ord%r
4, The applicant shall be aF Iiberty to fil%;a ﬁresh

OA, if so advised,

representdtions,
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after a decision~has been taker
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